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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI :

ORIGINAL APPLICATION NO. 89 of 2026

IN THE MATTER OF:
Rakesh Bansal

s ...Applicant

f g VERSUS
S:_ ,:, gs 2 i‘ﬁvocaté ate fU. P. & Ors. “.Responden‘(s)
A feaBulandshanr |
_; /;; SeEet g%gg;;% RESPONSE ON_BEHALF OF THE RESPONDENT NO.-2.
{ (E TAR PRADESH POLLUTION CONTROL BOARD.

» Vimal Kumar, aged about 58 years S/o Late Shri Shiv Prasad,
presently posted as Regional Officer, Uttar Pradesh Pollution Control
Board (hereinafter referred to as UPPCB), Bulandshahar do hereby

solemnly affirm and state on oath as under:

1. That I the deponent in official capacity mentioned above, am
acquainted with the facts and circumstances of the case and as

such I am competent and authorized to swear this affidavit.

2. That by mean of the present Original Application the applicant
has alleged that Respondent No. 5 — Brick Kiln is operating in
violation of the environmental norms and has wrongly been -
granted the CTO and the siting criteria in respect of residential
habitation, educational institution, religious places, temple, etc.

has also been violated.

3. That the present matter was taken up by this Hon’ble National
Green Tribunal, Principal Bench, New Delhi (hereinafter referred
to as Hon’ble Tribunal) on 05.02.2026. Upon considering the
grievance this Hon’ble Tribunal was pleased to direct the

respondents to file their reply/response by issuing the notice.
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4.  That in compliance to the order dated 05.02.2026 passed by the
Hon’ble Tribunal, the officials of the UPPCB have undertaken
the site visit and carried the inspection of Respondent No. 5, i.e.
M/s RPS Brick field, situated at Village-Dulehra, Tehsi]-

e Sinkandrabad, District-Bulandshahr on 25.02.2026.

'I;?a during the course of inspection, it was found that the brick
kiln/namely M/s RPS Brick Field is situated on Arazi No 59,

\¥Grta Nos 516, 517, 518 and Arazi No. 96, Gata No. 520 in

Village-Dulehra, Tehsil-Sinkandrabad, District-Bulandshahr, and
the unit has been reported to be in operation since the year 2011.
It was further observed by the committee that the brick kiln is
using soil mixed with water as raw material and approximately
20,000 brick per day and operating with Zig- Zag technology and
a fixed chimney of about 30 meters height has been installed for
emission control. It was also observed that no industrial effluent
1s generated during the process and domestic wastewater is being
disposed of through septic tank/soak pit. As per office report the
unit had obtained Consent to Operate (CTO) vide letter dated
14.06.2011 and is presently operating with valid Consolidated

Consent to Operate and Authorization (CCA) dated 19.12.2025,
valid up to 31.07.2029.

6. That it is further submitted that the unit was established prior to
27.06.2012, therefore, applicable siting criteria are’ not fully
retrospective in nature. During mspection, nearby habitation and
sensitive locations were also verified, and it was'found that:

e Village Nurpur habitation is situated at a distance of

approximately 437 meters in south-west direction,
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® Primary School , Dulehra is situated at a distance of

approximately 564 meters in north-east direction,

® ;A temple is situated at a distance of approximately 405 meters

in south east direction from the brick kiln site.
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That it is further most respectfully submitted that M/s RPS Brick
Field previously known as M/s RS Brick Industry was
established in year 2011 at Village-Dulehra, = Tehsil-
Sinkandrabad, District-Bulandshahr and first CTO to the brick
kiln was issued in favour, by the UPPCB on 14.06.2011. As the
RPS Brick Field was established and operated prior to 27" June,
2012, thus the provisions of 21" November, 1992 promulgated

by the Zila Panchayat, Bulandshahr regarding the site and

suitability of brick kiln are effective and the said brick kiln site is

~in accordance with the bye-laws as promulgated by the Zila

Panchayat, Bulandshahr.

That for kind perusal of this Hon’ble Tribunal, a detailed
inspection report alongwith its respective annexure containing all
factual aspects, site conditions, photographs and observations has

been prepared and the same is being annexed herewith as

Annexure R-2/1.

9.  That the above response on behalf of the Uttar Pradesh Pollution
Control Board is being submitted before this Hon’ble Tribunal
for kind perusal and consideration. It is prayed that the same be
taken on record.

_~ DEPONENT

VERIFICATION

Verified at ............... on this the .......... day of March, 2026 that

the contents of the above affidavit are true and correct to the best of

my knowledge and belief and nothing material has been concealed

Aﬁ),

fshoR Rumar
Advocate
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81 ANNEXURE R-2/1

qR{M 1 05732233879

R S Bty WAl : 05732—233879
ﬁ-—ﬁﬁ : robulandshahar@uppeb.in
S IR WY gguoT fFEer 918,
-\ Uttar Pradesh Pollution Control Board
F-5, 99198 (MMR #iqr & 018, ga=eev—203001
el Lo22] A4 [22 rore - 1£]03)2¢

Jar §,
I TR BN (Teci—4),
090 HgEvT I 61,
TGS |

vz groshiodlo = R A AR slogo Fo 89 /2026 @I §9c M R B
goRo Yve argd F "0 yHowN0LI0 ENT UIRG Ieyl faie 05.02.2026 @ 3Hd H #Ho
IRoToTHD BT Bies, TH—geey, dedlcl RIB-SYETE, SHUS—gdyeY @ e # |

HEISY,

FIAT SWIeT [9as Hed ugw eN BT B B gHowiodlo w8 el # @i
3070 0 89 /2026 BT ST TAH e A% JoUlo TUS GH H A0 THOSNOSI0 ERT IR
e fasie 05.022026 & I ¥ Wefla ge Heer Ho amRodiogwHo i wies, ATH—geav,
e o RIPRIaS, WFUe goi<3le] &1 Xefdl AR 39 Sifeld R i 25 /02 /2026
¥ foar Tar| S gbwor # A gAaE F fAfdr 14.04.2026 G | TopH d I oy
F y3 © G Garox diE ARGE B g A9Y—9F GIR IR 9H B 9N A AH
Iaege HRIGE! g wex Wdg g, R 5 #o gHosiiodio H HWHA Compliance/Reply

SIRger fFar <1 9 |
Hera—SRIGIaR |
| Hqasg

yfafefy: gea fafy e, Sovo uguwr fPgawr €I, aewe @ AR g v sfe
FaTgs Hrdarg) 8g W]

&= e



38

10 Y0500 ERT IRT smey famie 05.02.2026 & 3rgpy ¥ #Ho sRoFoTHO i Pies, UF—gedy,

“‘“%

RIAT SRIT e 710 gHosiiodo % feeel # @ifa aiogo o 89 /2026 B TTT g
¥ 3fw godo Tue sresf A A0 THosodo gy i e f&id 05.02.2026 & IGHA # Walig e
HEET Ho sRo%I0TE0 e weg AF—GoeI, TEHIe—RIP-axEE, SUe gerves &1 W e o
Wmﬁaa%#ﬁwﬁu‘fmﬁ#mzs/oz&ozaﬁ%ml PriterT & <R $e weer 9% g T
ﬁﬁw%aﬁweﬁvﬂﬁﬁ&rﬁmﬁaﬁwwm&mmﬁﬁamw%—
1. EFI?J‘F?W IR N0 smRoflowio WIeS, W H0—59 ® el WEI—516, 517, 518 TF w@rar
¥0—96 B T Ho—520, AM-geovT, aedld Rip<xrEre, SHIE—ga<eeY ¥ ¥ 2011 & SaEnferd 2
2-§E“ﬂ€§mmﬁw$mﬁﬁaaqﬁmmmmmzo,ooo fe /A @1 S fan

/' .
/ - apay #iIE'E'mOUMWWWéEaﬁWqO%WWﬁ

s.ﬁﬁéﬁéﬂﬁwﬁ%gwﬁwmmﬁmm%ﬁmﬁ%%Wﬁﬁﬁﬁw
ST & PRI 3y Rr—ohT TRt v qeer @ e 30 WMo S e Rl v @) de wed
ST AT TS F Srgaaer ¥ 91 B, @ B Td W @) e e 2

4.&mﬁmwmwﬁmﬁﬁwéﬁﬁm%@ﬁaﬁﬁmmmﬁﬁ%mm%&
W@ﬁwmzﬁaﬁmﬁwﬂmaﬁaﬂﬁ%mwﬁﬁﬁﬁmélﬁmﬁma%
mmﬁmmmwwm%/ma%w@mm%.

5. P SRR fe wed @) ud # %o amodo e wies, UT—gees], dedlel e,
VU4 <YER b AW W g @IS b weyf ¥0—2071 / §03RO—20 /Tl WGWYT /2011 foiiap
14.06.2011 szﬂ'?#wo—zorz/#roamo—-zo/mg 9gT°T /2011 {4 14.06.2011 S WA / g Heer
Wﬁmﬁw@%ﬁm%ﬁﬁﬁ,%ﬂwé%w%%ﬁaﬁw
Td e a§ 2011 ﬁww%awwﬁw@ﬁwww%ﬁﬁmmﬁ
mﬁmﬁmmﬁﬁ%awwéemﬁa%wwwmmﬁégmmézmw
ﬁaﬁw%gmﬁawwzrqazmqdmamwmow&ccméea@ﬁ
RIYAT /HaTe e T Mfefbdem e 22.02.2022 W fewl far S aitferea oof = 3

6. A # Ho aRofoTHO T Hes, TH-geRw, R, TAUG—JeTavex & WAl 3G aIS
ERT Consolidated Consent to operate and Authorization (CCA) el 19.12.2025 (et o) ffa o
TS & I &% 31.07.2029 TP 99 7|

7. e & gHy fod 1 IR e 8-
e i Ren




TRm-gd R # @ 405 #o 9 R W SarR—qd feem ¥ e se4 o N W w®
R af® 8w Rea & WETR YA geed Rud 21

Google Mapo

a37 m

aferor-uftes fen % @ 437 Mo A g w
U RG] A srard) Rera § |

¢ eV




90

g%““mquw*ﬁwaﬁawmma}mﬁmmagam.m.m.
=z ﬂ!‘sﬁ2ooﬁroaﬁ_§%$wqmmqawmr%wwwaﬁ
TS ) SR @) wTaty <o 81 e § R S €€ WEET B <o e TR,

3 mgzmg?“aﬂgﬁﬂwmwﬁﬁﬁzﬁmm
11'%W$wwaﬁﬁmgﬁmwmﬂ€mwaémﬂ@rﬁh—mwwwwﬂs
€€ T B W A B SR 7 gom 2, o fy g weR ¥ a9 aRaRia @ R

SWRIFIAR FERr s Heer Ao aRodiogwHo e Pes, TH-goav, T8l NE-<XElS,

STIE—goT<TIe} & W N PRl e ui T |

(1) Ho smeodiovHo RAF Wes (G Ho sMRoTH T TENT) @Y T AH-GRT, RiH=<REIE, TG
go<EeR H 98 2011 F ) 1 R gy 91 g g weT B Waed aq UYMW IR @AW Sid /9
&1 14.062011 # frfa o 7

(2) #o 3ROWOUHO WICT T WA/ FATE 27 T 2012 A Gd H BN @ PHROT $€ WL WA B
Sugas & W A frel durd, geewey N1 W Sualidt 21 FaeER 1992 NIl B qen
TaT §¢ 9T WIS el UETee, gEyEY B g¢ weel vy wei Sufafl @ ey # |

(3) #o smRodovwo AT Wies, TH-—goawl, dediel Ridexiale, SFUYE—geaey B WG/ Harer
27 §F 2012 @ Yd H B P PRUT Yo¥0 I Wcel wid fHuiRer FuemEetl, 2012 Td HRG WRER
qafaRer @ Ud Werarg aRac "o BN §C Weel @ e H e Afefew R
22.02.2022 TR fewofy fbar s eifarc oof <1 21

(4) g= weer Ho amodovwo i Wies, TH-geew, Tedlc—fHd<vaE, SHIC—gorazey & Hdle
%g F-T HTT WM ERT IS 4l ¥ Consolidated Consent to operate and Authorization (CCA) IERIGD
19.12.2025 UT febar a1 8, R derar famie 31.07.2029 2|

IRIGATAR AT AT aeiipred Td aeqd Hriame! vg dex I € |

/ 10. e demg IR B Tufafy 2(3) @ AR “ETE), WdSNG FHRG, IR, femera T

'f 1
\

: 'c‘_E ~ o&"*’/
®fa ¥om) ( 01% )

3R 3T IEEED =

ab
;LO
\%\9@\, '

2



91

—

UrPCE

{

v
@%’F‘y:{;\ By U};tar Pl‘adesl? Pollution Control Board
' & No TC-12V Vibhyti Khand, Gomti Nagar, Lucknow-226010

Phone:0523-
B 2?208282?2083]’ an:0522-2?20754‘ Email; info@uppeb.in, Website: www,uppch.com

Category : ORANGE '
Application Id : 34909179

257251/UPPCB/B
SHAHAR/2035 ulandshahar(UPPCBRO)!CTO/both/BULAND Date: 19/12/2025
To,
M/s
RPS BRICK FIELD
GATA NO-520, 516, VILL : '
SHAHAR VILL DULEHRA, TEHSIL SIKANDRABAD DISTT ,BULAND

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to RPS BRICK FIELD located at GATA NO-520, 516, VILL DULEHRA,
TEHSIL SIKANDRABAD DISTT ,BULAND SHAHAR,. subject to the provisions of the Water Act,
Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA RPS BRICK FIELD granted for the period from 19/12/2025 to 31/07/2029 and valid for

manufacturing of following products.

S |Product Quantity Unit
No .
1 |BRICKS 120000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
Domestic 0.5 KLD Soak Pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. I Parameter | Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

10
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dispatched immediately.

(v) The treated sewage ,
continuously so as togacslil-an - l'eused. in gardening as far as possible. The STP shall be maintained
teve the quality of the treated sewage to the following standards.

S No. |Parameters ] Standards J

3. Conditi .

i) The a;’t];;l;i;"t“::;rl]‘:i:e(:";'iven.tlon and Control of Pollution) Act -1981 as amended :-

equipment as required with owing fuel and install a comprehensive control system cons'Lstu}g of control

L s 1. reference to generation of emissions and operate and maintain the same
Y §0 as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air_ Type of fuel | Stack no Control | Height of
Pollution Device Stack
Source
1 STACK |AGROWAS 1 Particulate | 30 METER
TE Matter STACK
HIEGHT
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter AS PER CAQM
ORDER

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(i) The unit will not use any type of restricted fuel.
jii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night_and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m,

Etandards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone

db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions, Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

11



93

this direction, you are i : '
amount CQUiveﬂcnt to :]11'3: t::f:nd:)r: CtEd o submit a bank Buarantee with minimum validity of one year of the
Only) whichever is more withi m;'(f)lal consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
compliance of this direct;on 1 30 days f-l'Ofn the date of issuance of this certificate. In case of non-
8. If the unit uses the grOUnd1 your consent ‘W111 be revoked by the Board,
then the in dustry will have 1o ‘:EI:i;a;d reqlum.:s the permission from SGWA/CGWA. for water abstraction
responsibility of the W 0 fb_lcc'tlon certiﬁf:ate for abstraction of ground water. It will be the
competent authority and sybrui mply with .thel various conditions of the NOC obtained from the
submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

Il.[;;!:; ;f:: c;]zr;tlzl‘;zl:afst analyseq the samples of effluent/emission/hazardous wastes at least once in a three

8 Tl e st o M dballaspotits fhe URPCH.

outlet for the dischar ever, not without the prior consent of the Board bring into use any new or altered
ge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The aPPﬁC%'ml shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditi{?ns within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concemned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect. _
9. The industry shall operate in 2 manner so that all emissions be emitted through designated chimney/stack

only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-

As per the CPCRB list regarding the category of the industries. This unit falls in Orange category

1. This consent is being issued to M/s RPS BRICK FIELD, VILL DULEHRA TEHSIL SIKANDRABAD
DISTRICT, BULAND SHAHAR for the production of Bricks-

20000 no./day
2. No water and air pollution source will be added/ installed by the brick kiln without prior permission from

State Pollution Control Board.
3 Unit should not discharge any kind of industrial effluent. This consent is valid for only domestic

12
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discharge
5. The brick kil unit is directed to cquu g« 1 0 Drick kiln premises
Court / Hon'ble High Court, Hon';]:(:]np_ly with the orders passed from time to time by Hon'ble Supreme
from time to time in relation to Brick Kitllonal Green Tribunal, Central Pollution Control Board / State Board
the operation of Brick Kiln n, Graded Response Action Plan, Comprehensive Action Plan for
6. Brick kiln should '
be based on zije- : :
gﬂn“t: according to zig-zag me thodlg Zag pattern, Brick filling and operation in the said brick kiln should be
. Water sprinkli .
8. Green bI::]t shotlgdsgomd be done to control the dust emission generated from the brick kiln.
9, T complianice of N e developed around the brick kiln premises
- e L) . *
Horadiars Clima:; Chotlﬁcahon No. G:S.R. As per 143(E) dated 22.02.2022 of Ministry of Environment,
by the brick kil ange, New Delhi, the amount of Particulate Matter in the stack emissions generated
: c n should not exceed 250 mg/Nm3 and the height of stack must not be less than as stated in
the notification
10. Lat itori . @
est monitoring report of air emissions generated from brick kiln should be sent to this office within

i? days and I.J:lonitoring report should be sent regularly in the coming year also.
- In compliance of the Hon'ble Supreme Court order dt. 13.05.2022 passed in the Civil Appeal Diary No.

18213{202] operation of brick kiln is not allowed after 30th June this year. The operation of brick kilns will
be subject to the various orders of Hon'ble Supreme Court passed in Civil Appeal Diary No. 18213/2021.
12. The brick kiln has to mandatorily make the 6X4 feet platform and 4" porthole as monitoring facility on

the stack in compliance of Hon'ble Supreme Court order dt. 13.05.2022.
13. Brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or agricultural

residues. Use of pet coke, tyres, plastic, and hazardous waste shall not be allowed in brick kiln.

14. The ash generated in the brick kilns shall be fully utilized in-house in brick making
15. All necessary approvals from the concerned authorities including mining department of the concerned

State or Union Territory shall be obtained for extracting the soil to be used for brick making in the brick

kiln, if applicable.
16. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.
17. Vehicles shall be covered during transportation of raw material/bricks”.

18. Extraction of ground water through any mechanism like bore well etc. is not allowed without prior

Registration/Permission from UP Ground Water Department (UPGWD).
19. Brick kiln shall submit quarterly monitoring reports of all stacks and ambient air quality from a

certified/approved laboratory.
20. The brick kiln should ensure compliance of orders/instructions issued by Commission for Air Quality

Maznagement & Adjoining Areas (CAQM&AA) from time to time.
21. DG sets should be operated fully either on PNG or on hybrid/dual fuel mode with retrofitment as per
direction dt. 08.02.2022 of Commission for Air Quality Management in National Capital Region and

Adjoining Areas (CAQM&AA). The link of order is
https:f/caqm.nic.in/WritcReadDala/RTFIDircction%ZONo.S 5%20(UP)3370f6d2-ecfa-49a8-

9b6c7455bebe6196.pdf.
29 Brick kiln shall comply with various Waste Management Rules as notificd by MoEf&CC i.e. Solid
Waste Management Rules, 2016, Hazardous and Other Wastes (Management and Transboundary) Rules,

2016, Construction and Demolition Waste Management Rules, 2016,
23. Brick kiln shall submit annual returns as per above mentioned rules. Also, Environmental Statement in

prescribed form as per Rule 14 of Environment (Protection) Act, 1986
24. Unit shall comply with direction issucd under Commission for Air Quality Management in National

Capital Region and Adjoining Areas (CAQM) time to time

13



- If any Closure Order ;
rder 1ssued by CAQM, State Pollution Control board then this CTO is only valid after
1ssued by CAQM & State pollution control board, This is mandatory the unit

could not

operated without revoking the closure order

iﬁﬁ?;;:ﬂ::gg:{e‘;ﬂ‘ the CAQM (Commission f.or Air Quality Management in NCR and
S _ on no. 53 a:-ad 62 and other direction issued time to time regarding use of
e 8.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and

Adjoining Areas) direction no. 76 regarding DG sets :

29-Thls consent is issued purely from environmental angle and the Board will not be responsible for any

claim, counter claim, ownership, partnership, land dispute etc of the unit

30. The unit should ensure ful] compliance of the conditions contained in the closure order deposited by the

State Board Headquarters, Lucknow on 15.12.2025, otherwise the consent order will be automatically

deemed to be cancelled without any notice/information '

3 1.1t should be ensured that dense plantation around the brick kiln is done as per Miyawaki method.

32.A paved road should be constructed near the brick kiln for the movement of vehicles.

33.In case a complaint regarding spreading of pollution is received against the brick kiln, on confirmation of

the complaint, the water and air consent issued to the brick kiln will be automatically considered cancelled
VIMAL  oss
KUMAR /- Dummssizie

Regional Officer
Copy to:

CEO+4, UPPCB, LUCKNOW ' VIMAL :mﬁm

KUMAR 5555

Regional Officer
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